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CC No. 140/2019 (OLD CC NO. B559/16)
CHI Va. Ravinder Singh & Anrs

2306200
Present ;

Matter has been taken up through video conferencing hosted by Ma. Pallavi, Reader of this Cours
i terrms of orders of Honble hth Court I'u'lﬂnF No. -2/ RG/DHC/ 2000 dated 16052020 and 16/DHC 2020 dated

13 06 2001

Matter was prm:frdll‘l‘ at the wapr of linal arguments and s listed for 27/06/ 2020,

Let Notice be issued (through Email / WhatsApp /telephonically or via sms only ) to Ld. Counsel(s)

for the parties with fullowing directions:

i

lii.

Ta give their consent if they want to address oral argument through video canference.

To give their consent whether they are agreeable for final arguments via written swbmiwan

To send their written submission pertaining to final arguments in wynopsis form , as brel

In case of any eventuality Ld. Counsel(s) are requested to send their communications immediately

(via email only) and in the eventuality of any inconvenience or query you may cantact Ms. Pallavs reader of

the court via (official emall id : readerchicounroumne 504radcd gmail.com or on whatsapp as well as mobile

no. 9210587637 telephonically or sms only ) .

List the matter on date already fixed for 27.06.2020.

A copy of this order be sent along with the notices to the Ld. Counsel for the paryjes.
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CC No. 283/2019 (OLD CC NO. R5S6/16)

CBI V. Ravinder Singh & Anra
2306 2020
Prewent Naone
Matter has been taken up through viden conferencing  hoated by Ms Pallavi, Peader of thin Court

int terrmn of orders of Hon ble hl.gh sl hl‘lﬂﬁ“ Mo B2 G/ DG 2000 daved 16 0% 2020 and 14/ DHCT 2000 dared

13 06 2020

Matter was r'f““‘"l""ll at the stage of final arguments and is lnted for 27/06/20720

Let Notice be wsued (through Fmail / WhatsApp /telephonically or via wme only ) 1o L. Courmelis)

for the partics with following directions:

To give their consent if they want to address oral argument through viden conferernce

. To give their consent whether they are agreeable for final arguments via written submission

To send their written submission pertaining to final arguments in synopais form . as brief

as pousible.

In case of any eventuality Ld Counsel(s) are requested to send their communications immediately
(via email anly) and in the eventuality of any inconvenience or query you may contact Ms Pallavi reader of

[hf court via [nfT}n.tl ﬂnlj' |q.| . l;'JJfrl.hltdl.lltl-'INll'l‘l-nil _"1-‘.'i-lrdn4.|.'[!'.= Hﬂ"l:u] COom or on Wh-‘I'IHF'F as 'I"!l as mﬂhl.'E

no. 9210587637 telephonically or sms anly ) .

List the matter on date already fixed for 27.06.2020.

A copy of this order be sent along with the notices to the Ld. Counsel for the ;uniu[-/
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